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SECTI ON\- [

I N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI1 ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO 993 OF 2014

STATE OF U. P. ... Petitioner(s)
VERSUS
LATOORI & ANR. ... Respondent (s)
OFFI CE REPORT FOR DI RECTI ONS
The matter above nentioned was listed before the Hon' ble
Court on 24.1.2014 when the Court was pleased to pass the
foll owi ng order:

“Del ay condoned.
| ssue notice.”

Accordingly, show cause notice was issued to both the
Respondents on 07.02.2014. Neither A D.Card nor wunserved
registered covers containing the show cause notice was
recei ved back from both the Respondents.

It is submtted that fresh Show Cause Notice was issued
to both the Respondents through the District Court pursuant to
Regi strar Court's Order dated 16t April, 2014.

It is further submtted that service report was received
from the District Court, Aligarh, Utar Pradesh stating
therein that Respondent No.1 is out of station and notice has
been affixed on the door of house of Respondent No.l1.
Respondent No.2 is reported to be dead by the nei ghbours.

It is also submtted that service of Show Cause Notice is
deened conplete on Respondent No.1 vide Registrar Court's
Order dated 5t" Novenber, 2015.
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It is also submitted that pursuant to Registrar Court's

Order dated 5th Novenmber, 2015, Counsel for the Petitioner has

not filed death certificate of Respondent No.2 alongwith an

application for deletion of said Respondent and nmatter was

lastly listed before the Court of Registrar on 22n January,
2016 filed when the follow ng order was passed :

“The office report indicates that although by
order dated 5.11.2015 of this Court four weeks tine
as | ast chance was given to the Learned Counsel for
the petitioner to take appropriate steps in respect
of deceased respondent No. 2, yet he has not done
the needful within the period stipulated in the
order. Viewed in that context, the matter shall be
processed for further future directions. Await
orders. List thereafter”

It is lastly submtted that Counsel for the Petitioner
has on 22nr February, 2016 filed photocopy of death certificate
of Respondent No.2 issued by the G am Panchyat but has not
filed application for deletion of Respondent No.2, so far.
However, copy of the death «certificate issued by Gam
Panchayat is enclosed herewith for kind perusal of the Hon' ble
Court.

The office report for directions in the mtter above
mentioned is listed before the Hon' ble Judge in Chanbers for
orders

DATED this the 9th day of March, 2016.

ASSI STANT REG STRAR

COPY TO
M. C. D. Si ngh, Advocate
A- 394, Defence Col ony, New Del hi-110024
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